323
14.42 hrs.

CUSTOMS TARIFF (AMENDMENT)
BILL

MR, DEPUTY-SPEAKER: Now we
take up legislative businesg Shri
Satish Agarwal

THE MINISTER OF STATE IN-
THE MINISTRY OF FINANCE (SHR1
SATISH AGRAWAL): Mr, Depuly-
Speaker, Sir, 1 beg to move;

“That the Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration.’”

Sir, the statement of ©objects and
reasong attached to the Bill gives its
broad background and purpose. The
Customs Tariff Act, 1975 which came
into force on 2nd August. 1976 brought
in a new format and scheme of tariff
nomenclature, * Prior to this the rates
of customs duty on goods imporied
and exported from India were speci-
fieq in the schedules to the Indian Ta-
riff Act, 1934 which was enacted as
Jong ago as 1934.

The postwar vears brought about
considerable increase in the cconomic
and industrial getivities in the world
and the trade amongst the countries
also increased.  Matters concerning
customs tariffs and techniques came
in for considerable attention ag being
amongst the importont means of faci-
Jitating the cxpansion and growth of
the Internationsal trade commensurate

with the diclates of the natfional
policy.
Some important  industrial  and

trading countries agreed 5 set up in
the year 1952 an international body
called the Customg Cooperation Coun-
cil, with the main object of harmonis-
ing the customs procedures, techni-
ques and the tariff codes. Thig body
-expanded, over the years, with more
:and more countries joining in as
‘members. India became its member
:in 1971, One of the Conventions of
:this Council is called the Nomencla-
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ture Convention which recommendg a
uniform code of Customs Tariff for
the signatories. The Code is com~
monly referred to as the Customs Cu~
operation Council Nomenclature or
the CCCN. The CCCN is now in use
in 125 countrieg all over the world.
The schemes of CCCN is designed to
ensure easy and speedy classification
of goods for the Customg Tariff pur-
poses, reduce the area of dispute and
to make for uniformity in its appli-
cation of the course of internationa!
trade.

Having regard to these advantages
and to the increasing importance of
our external trade in the context of
our total economy, it wag felt that we -
should revise the Customs tariff to
bring it into alignmeny with the
CCCN. The Customs Tariff Act, 1975,
was therefore, passed by Parliament
and came intp force on 2nd August,
1976. We could not, however, adopt
the CCCN in toto, Such of the head-
ings of the CCCN as relateq to arti-
cles which are noy of much signifi-
cance jn our import trade, were merg-
ed into one or more adjacent headings
because it wag felt that this would
simplify thc scheme of the Nomen-
clature and make it better suited to
our pattern of trade.

The adaptation of CCCN for our ta-
riff was later examined in consulta-
tion with the Customs Co-operation
Council. The Council pointed out
ihat, in some cases as a result of this
adaptation, there has been a depari-
ture, in our lariff, from the scheme of
the CCCN itself. While in some ins-
tances, the departure hag been cons-
ciously made, there were some areas
where no purpose or advantage was
derived by making a departure from
the scheme of the CCCN. It is mne-
cessary, therefore, to correct these
latter departures. The Bill seekg to
carry out changes which have been
considered necessary for a better
alignment of our tariff with the CCCN
in his respect.
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Another reason which has necessita-
ted some of the amendments which
the Bill geekg to make is that the
Customs Cooperation Council had re-
commended to its member, some time
ago ,the adoption of certain amepd-
ments to the existing CCCN  with
effect from 1st January 1978. These
amendments which, according to the
Council’'s recommendations, have come
intp force with cffect from Isy Jan-
uary, 1978, are mostly of technical
nature and seek to define more clear-
Jy the scope uf some of the headings.
This Bill seeks 1o incorporate only
such of these amendments s are ne-
cessary in the contracted version of
the CCCN adopted by us. According-
ly, amendments which are not neces-
sary in view of the contraction of the
headings in oup tariff have been omit-
ted. Similarly, the amendments
which are contrary to the provisions
of the Customs Act, 1962 have not
been included.

As the Hon'ble Members are aware,
we have over the years, been having
arrangements with the United King-
dom wand certain other countries for
preferential Cusioms Tarriff for our
mutual {rade. These were contained
in UK-India Trade agrecement, 1939.
On the UK joining the European
Community, it was decided to end
this agreement and the preferential
arrangements with the UK were
phased out in stages. Section 4 of
the Customs Tariff Act, 1975 which
is sought to be amended by this Bill
containg the enabling provisions to
ierminate the preferential arrange-
ments. With effect from 1st July
1977, preferential rates for the goods
of the United Kingdom orign were
discontinued by the issue of appro-
priate notifications under the afore-
said enabling provision. The present
Bill, therefore, also seeks to omit
column (4) of the First Schedule to
the Customs Tariff Act which relates
to preferential rates of duty for the
goodg of the United Kinglom origin
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and to make consequential amend-
ments in Sections 4 and 7 of the Act.
{The preferential arrangements with
the preferential areas other than the
UK are containing undisturbed.

The Bill specifies that the Amend-
ing Act shall come into force on such
date as the Centra] Government may,
by notification in the Official Gazette,
appoint,

The changes sought to he made in
the Customs Tariff Act by this Bill
are all of a formal nature, with no
direct or significan{ revenue implica-
tion.

Sir, with these words, I move that
the Bill be taken up for considera-
tion.

MR. DEPUTY-SPEAKER: Motion
moved; “That the Bill further to
amend the Customs Tariff Act, 1975,
be taken into consideration.”

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar JIsland): Mr.
Deputy Speaker, Sir, Firstly I am
disappointed by the version of the
hon. Mnister, who is the mover of
the Bill and who is well known for
his dyanmic action.

As Custom is one of the very vital
revenhue carning departments, I ex-
pected that the Minister might be
giving some hints about the perfor-
mance of the department in the last
sixteen months. I expecteq thag he
might give some hints about the vari-
oug cfforts to curb the increasing
smuggling in the country. Every
now and then, even in big cities,
smuggling goods are again coming up.
though the big smugglers have
taken to sanyas. Even then, their
activities are not minimised. We
find from the newspapers that a large
number of watches and a huge quan-
tity of gold have been conflscated. It
is also necessary to know in this con-
text as to how many raids have
been conducted by this time. What
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is the total figure of the gmuggled
goods seized so far? At the same
time, until and unless the minister is
assisted by a good set of officers,
whatever amendments we may pass
here, they cannot be implemented
properly and the country cannot get
good results. 1 can cite one exampie
Mr. Badamai i & ery well-known and
good officer who should have been
taken as a member of the Board. But
we find that he has been posted on
some unimportant duties. It is men-
tioned outside that he took the step of
prosecuting the Goenkas and so the
Government are not interested in
keeping him in this job.

SHRI KANWAR LAL GUPTA
(Dethi sadar): He was transferred
during Mrs. Indira Gandhi's time.

SHRI MANORANJAN BHAKTA:
But later on he was brought back.

We find that smuggling activities
have considerely increased in the
country and it is very necessary to
have a comprehensive study of the
customs affairs. The minister is very
dynamic and he is very hasty to bring
such Bills. He should take some more
pains. I have gone through the 1975
amendmeni, It went to a Select Com-
mittee which took considerable time
to study it. The minister has rightly
pointed out that these are very techni-
cal matters and it ijs not easy for the
common members to understand. That
is why it is very necessary that the
minister should take some Members
of Parliament to different internation:l
airports and other places and cx
plain the whole functioning of ths
department, so ithat the members may
be educated in these matters and
they may be able to give proper sug-
gestions to the government.

In the customs department we
always find a lot of corruption. When
our people who are working in foreign
countries come back to India, they
bring some articles purchased out of
their hard-earned money. But all the
customs formalities are dumped uvoon
them whereas in the case of smug-
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glers who bring in valuable things, 1
feel the customs department is lenient.
It is necessary that the Government
should look into this matter and sce
how it can happen. When bona fide
passengers who are working tside
India come back to this country and
when they bring some articles pur-
chased out of their hard-earned money,
the government should be considerale
towards them.

1 welcome the dropping of section
4. This is one of the very good amend-
ments he has brought. 1 do not
understand why we should have pre-
ferential areas in the present context
of international trade. This is a good
move and I support it. I again express
the hope that the minister will come
forward to educate the members abou!
these technical matiers.

=Y a7 e 0w (feet wEv)
& a1 Fada® &1 Q1 497 7 qRGT FIAl
7 & s g Pr ag sravaw o b
az fadar T eFfT A E T T
& arar war & 4y T T 8
Fezn faam &7 s satar wewT AT
Atz ama & P ot Tvoma A
gawr ¥ fag # o Fraar
FA ot 7 wwEEfa fam A &
oY gewr A A 6 fag b w5
& gt g & 1 afx v 34 Fr aworSEy
T oA wray o ¥ feee wTer
FHTE #Y E 0§ A9 Ao
w1 1 AfeT aam ¥ A8 wrar fn oA
qFT ¥ 99 7 F49 § ey w7 g4
8 7T | 7 91 77 491y § r A
qEET TAT. ) TEIT AT, T IAHT
e A § 7T I § § g A
am ) FA ! wgt W g fars
Y FriaTgr &% §, 3% ¥ aforrs
ot e w7t iy § g oY eved owd
Ty § 3% A7 AT X W g e
#7x fra § o 99 waardl § g a
¥ v =gy anfn oF qur &Y SAw
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formr o B srAar w frerrg § ag fd
A Yy | wra A wg FOE w97 At
7 FumA § o oar w1 Arw A g
& 3ATT TRTI § AERHIT HIT HIGTFAT
¥ yaw ¥ w4 wrAr fF qaaT ot &
o & 71z T Aifg § oo efegdq
it w8 fear ? qar S sw o ¥ 3w
A0 )

zafr vy a7 ¥ fr 3595 aag
Fraar wAr § ai-A% el w1 wrE
sigfafen o farddfe: grar =2 9zr
B 91T U 73AT AW W T
AT 2 1 2 ARIAI-aAT § 977 ¥
aza m Frrarias & oas ofirr 2
Zq wia 7ot T gqry fayAr ogar sy
% afwa Toor az w75 A By o
¥ Feedriza aqr 2zt ¢ wheerer w1
T I W ¥ oAz wva AfeEe a g
qam ¥ | 3ITE0 T T WA 3
ferrifer Sawm ¥ wfo; qrA F
XY T ZAT 2 A qra § arg
FIAT &t g2 T, g4I WIAT | qTveT
vz G T Ay § F oy A A
arrd fram 71 famr o gaqr 54
AT 97 W WA TR T E
fomg st Fowrdr d prRr TR A
TIAT 15 AEH FT AT, §G T FH JA
AT | FAr A & oxg ey aArzt; Arf
7% ACH BIT AT TH A

Tee Fafar & 17 § §9 AT
ANEATE | AT AITE FY FRATT O
¥ Py @ g e A fRan Al
wz vy r ag 2t #Y frod T e
745 8, ag ¥ eAqlr <A BT 98
2 1 i fpe wod uw gara frar v
fodon & Y FAT HTAGT W I9E
FaT AT T ATET AN | THE G
Frr st g At a wnr fd,
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sga1 & earve wRar | AT /e g
ATHT I @Y § AT HAT 187 H vy
FTH IR A Agr g @ awvafaw
TN gAN BT g g e &
qe v g fx dier e fee A
JATSIEIT & 7 ST WA A5 qF FET
fr za fago & @7 9vee & i Ay
=, ar ey WY § @, Ay & qumAr
g fr ot gwlar agd AT A
far 5 NS Y, § wraw g nE A
AV 1 TE ZU AT ga-sxgeqT & frd atew
a1 s17 3% gy gifeeargrfea
AR L AataT gu, ¥ grw o
TET F9E (7 UFT aF &% 7 TATE, TALT
w1 g agY grar | s frive a
Tarz g 1 fafaaa A a1 asere
faeat 9 wrEer w9 wfzareydi & 9
T3ATEAT zRfAn gy Ay & fraewry
',;im _Z i

15 hrs.

Sl ¥ TEW ® Fa¥T &7
4, 55 §v ¥, faeell, @, wWm
w7 FAFAT | ;e gfar wga o
N1wg &, guTy agt www iy ¥ faw
TR HIT IIAT gaE FE §
arge faeli & 9 ywR @n
oYC gAY 4@r & St A WA §,
gg sTAE 7 Ata g AU wivE
& w34 AR § o famre o fa
FETH AT FALIG AT UH L qOHT
FTE F1 AW THE g W aE I
ng fewrd & g@w F oot AT g
fr wa oF UTGR q9T AT ErT 99
aF TPl g wEw @gl waw
) AAAT,  qgT aeEw FE gl
oY 78 war, o fs sgrfas §0
Afr & angert f T mro gak AT
wu, fafawr uvdluww & faw ¥
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F¥ AT FAITT W 5 [T
& fau 5 s o QY o § et
Fezq & Hzv AT W oAFY Fo

TR & Qi ®{ HT FgAat ag ofr
g fr it Yzm Haga SR R
aERIqonfy e AmE, T w
g dro fonrfe ¥ aw 1 M@
oz g, oo & # fmE ®
oE AL BT W WA W EHle
Mo wre FqmaE &, FAR -
FE A wT T £ o FE
Tq¥ T waAde &1 W oA o
wAT & WA TgAT T E, I
aar ot 3¢ ¥ faent &

#agm 5 amawrfaya
Feew 1 feswai FrgIEw Ffag,
7T Feew % fFan 39 © §, o
wRETEE A & fay wg s @
Y A W deww w1 o
qTAY FEEW  gEema F RS w

ot o=t froe wd oA fad
TTET AT ¥, IV AT § SRl

awt gl u@ amw § f3 o
5, 531 10, 10 7 F ¥ Ay 9 §
foai  #OE TIY AT gAEAEET
gragiwegm v aw 9 41
78 AT, 9%l g fAwera q
war, A% foy & swman §6F
it feurddiz w1 FowwtAmsweT
P wimar g fow & o FEw
Ft faerar &Y, wRfeddr @ W
Dfdt ® g7 fady

#ag o wgm wgar § 5
o9 WY T (EE a9Rsy §, oy
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g §, sfwee =@ E S
ary # W ogy awr < sgr av fa
I g 2 arfag T ozt & aw wré
§ wmegrfaed N & w9
afer o e & fr omir aw
Frdl adre W 3T oA HIS
ol o19F FrE ARy § qwT E, 8@
AT W O§, dwv gl T &
af g ww fv @a ww S
wit oifgm aeAr 9EA 0 WA
gafexr @ o T ¥ ogwEr g,
wgl WET 10 37§ faeEr g,
s wafrsr  gAgr fov afaw
FE AT 3FF o & w1 mfuw wwi
CAL U B B O 3 - o
arf for fraw frez wiw oww-
@t v owmE e weTedy
# aigm fx @elr wgigm sEF AT H
wor A@fr wqez #w5¥ | qfEw
1T F AT F Y aifeet  wgE T
I A wrh w@Er afgg 1 9w
At w1 TN ¥ FWT F AqE ST
ot G e §, ag wifswE o
Waqiz & ST HOgEAA gl
gFar &1 TEAY #1% gr Agv
f &¥dT FAT A7 wr WA AEw
¥ oqgr gEEr W WY ST TR

-

frogw v &1 AME AN

SHRI VINODBHAI B. SHETH
(Iamnagar): It is these things which
cause congestion in the ports.

st AT AW AW wAAE
geeg  fufaw a9 ¥ [ §)
1 wealdfs wargag ¥ o6w
¥ aga vamer FAGWA w@ET § 1 ue
w7 wiwE qad 5 few
uxg wOWT H W Aw Fafwede
frar war , 9 ¥ feaaT ww qme
Wur wr ek fewer d wm,
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T awn oW W ff ) ged
g war ww WM fr o ag o
fradt wvdamw g€ &

g1 ¥ faai § &t snfeed g
a® § shew 1idr WWF B ww i
gl ¥ w1a | T I @AW YT ¥
£ mrw o 1) wifwa oo fewrdiiz
Fwar qzae g §1 & a
am qf FAAT AN g we
aga & fr feet  oawOre gv aHT
Tegaw off i Fag mier & 217 o g
qEA T TATRIT ST ACH, IHAT
SgAr AEF &0 U AT HIT AT
qqr, T WU owar, AT 39
W ¥ At ¥ genre 1 05 wver-
a0 #Y g 7

We o Wlo WIAAST (THTIT):

T gy e 7

=iy gaT™ T
zfeay Y ¥ ArrAe PN F-QICo
Fo AT |

sprT ey ARy AR ¥ Im W A
awedler argy &, @ & xay & fag
dare g | frax 1 07 ¥faw &, fov
# §vei QT TIT T WA KIFI 97T,
H wrar, W7 vy F oF dar ot
aft fam- &7 vz ox A
adi fmr | 9 wifeed &Y -
mwm@rg £ o o feAe
aft femr wan Ev & wgm
fir wehl wgem wOA wiAE HEAA Y
% v Qf ¥ge A HEwwm
T, W Aagr &, 9o Ao
srdo w1 fa¥ W ¥, faw A oa-
sdr @ wy g e fod ot o
apﬁ'\ ¥ . e swt ¥ WA

Far ¥ N v Wt @ §

St e
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oF @ ¥ fau & oo wem w
qarf g fr 9 &w wow
wTEw #< feqr & dwNw w9
N ag fear § 0 Afgw IR
it Y 7w wqdr A & —~—wrAy
faved 1w & | & smarg
fe 7eft w@lew arer  wr faw @
FT 57 Tod w W% sqiar feraem A% ¢

W w5 g fear & S ¥ G
#sFami T g o agy wewr
%1 wmag g & safyawa wfw &
g& mazm & afw &

igar § fr e =ew A sgwer
e i1 zw @y H O swarn
FBEAT Y owEeEear A8 §

§ o fades w1 Q@ A §
yadR  FTAr § | HaawAr gfw
5% %7 fadre 4=q A7 1€ qomam
LCUNE S

SHRI A. C. GEORGE (Mukania
puram): In this discussion I have the
unique privilege of saying a few #o0o0é
words about the Government which
normally, however much we may try
and strain our nerves, never does any-
thing to descrve a compliment, I
think here is one Minister or one de-
partment which might not have

" brought about revolutionary changes.
. but there are perceptible evidences of

an earnest attempt to improve things.

I am not saying that within the last
15 months he has worked miracles,
hecause I know he is on the job of
cleaning an Augean stable, but what
I think is a refreshing change is
this, There are Ministers and authori-
ties who are making quixotic attempts
at proclamations. In fact, in the past
15 months, on the question of national
textile pohcy, Mr. George Fernandes
has promised that he will announce
within six weeks the exact day for
announcing a formal date gobut the
functioning of the textile mills.



335 Customs Tariff

SHRI HARI VISHNU KAMATH
(Hoshangabad): From one George to
another.

SHRI A. C. GEORGE: There are
good George and bad Georges, func-
tioning Georges and speaking Geor-
ges also.

SHRI KANWARLAL GUPTA: Who
is bad and who is good?

SHRI A. C, GEORGE: During the
past 15 months about the industrial and
textile policies, he has made various
announcements promising various dates
of further dates when he will exactly
proclaim the policy. Amidst all these
things, I think Mr. Satish Agrawal is
trying to improve things, and that too
in a department which is fairly
notorious for stubborn resistance to
improvement.

1 am prepared tu understand  thal
intrinsically cusloms cannot be &
progressive department because their
job is 1o prevent a lot of things, ut if
you go to the history of the depart-
ment, you will find that at a time
when the Imperial Power wanted to
have their economy protected, they hud
various measures taken. The Minis-
ter was mentioning about the UK.-
{ndia Agreement of 1929, but it was a
unilateral decision of the Imperial
Power that their goods would he allow-
ed.

1 do concede that this is a Bill, as
he correctly pointed out, which brings
in certain technical details and tiies
toup-date things, rather tries to bring
in certain changes to suit the interna-
tiona] situation, As he has correctly
pointed out, the CCON is dealing with
nomenclature, because this depart-
ment has to deal with hundreds of
countries, and goods are coming from
all over the world.

Talking about nomenclature, 1 am
reminded of an interesing incident
which happened in 1972 when one of
the most famous medical institutions
in this country, the Christian Medi-
cal College Hospital, Vellore, was do-
nated by a good philanthropist, who
was a heneficiary of the expert work
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of that institution, a pocket paging
system, It is a small system which
will allow the doctors to go to sore
particular place in case they are nee-
ded. It wil work within only two
or three kilometres. In my previous
incarnation when I used to sit there..

SHRI SOMNATH CHATTERJEE
(Jadavpur): You have got a re-birth?

SHRI A. C. GEORGE: Re-birth is
a Continuous process.

MR. DEPUTY SPEAKER: It ig only
a ministerial incarnation!

SHRI A. BALA PAJANORE:
(Pondicherry): He is living on hopes.

SHRI A. C. GEORGE: Any politi-
cian is living on hopes. It is hope
which makes us gurvive. Even about
the next election, we are sitting here
hoping we will win. I hope we will
come back, including me. Then I
tried to find out what exactly was pre-
venting this pocket paging equipment
to be given to a worthy institution.
1 tried to Jocate the file in the Chief
Controller of Imports and Exports
office. They saig that the file had
gone to the Defence Ministry. Then
I tried to find out from the Defence
Ministry. I wag told that jt had gone
to the Home Ministry. I could under-
stand the file going to the Health
Ministry but I could not understand
the file going to the Home Ministry.
I located the file somewhere near the
Home Ministry because somebody
invented that it was a wireless sys-
tem and so, it had to be cleared from
the security point of view. This re-
minded me of the nomenclature.
Ultimately, it is 5 wirelesg equipment
which will call a doctor from where
he is working. Anyway, I am glad,
our friend is bringing up-date
nomenclature. Many of our officers do
not know the pomenclature, what is
what and gall that. There are lot of
confiscated things in Bombay, Cochin
and other places,

One point which I would like to
stress at this occasion is that this De-
partment has got a very vital impor-
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tance in the situation of our national
economy not from the negalive side
but from the positive side. During the
past one year, the performance of the
Commerce Ministry is absolutely
dismal. Our imports have gone
upto Rs., 6100 crores and our ex-
ports have just touched 5400 crores.
He has something ty do positive on
that. I would like to tell Shri Som-
nath Chatterjee and Shri Kanwarlal
Gupta that the performance of the
Commerce Ministry has ended us in
an adverse balance of payment silua-
tion of 700 crores. Then everyday.
you are reading that our foreign ex-
change reserves have gone up. The
latest is Rs. 4300 crores. This is very
interesting. When we have adverse
halanee of payment situation of Rs.700
crores, the foreign cxchunge resesr-
ves have gone up to Rs. 4300 crores.
Put together, this comes to Rs. 5000

from? This is where the significance
of his Department comes. This
money is coming from 1.5 million
Indians working abroag including 5

lakh of immigrants in UK. Naturally
1 have got a tendency top refer to it
because 1 belong to Kerala where we
are basically a nomadic tribe. We go
to Gulf and other countries and the
money is coming from there which
swelled your reserves (o 4300 crores.
What I am saying is; be charitable
to them. That is the point I am com-
ing to. What is happening? Smuggl-
ing is going on by shiploads. But the
greatest scrutiny is there in the Bom-
bay Airport where the Rummaging
Departments is there. These people
who ultimately help to huild us, are
ireated as criminaly and enemies of
the country. After twg or  three
years of sweating in the desert of the
Gulf countries amidst all humilia-
tions anq difficulties, when they come
back, they may bring a few sarees
for their sisters and their neighbours.
It is there that the Department func-
tiong as gigantic and great heroes, to
protect the national economy. 1 know
that he is making his earnest efforts
to improve the situation. But the In-

ternational Airport Authority is ano-
ther bottleneck and constraint. Most
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of the international flights come at
4 am, or 5 am These poor people
alter 26 hours of air journey, when
they get down, are thrown  before
the Customs officers, In spite of best
atiempts, they do not have enough
number of gates to send them in. I
am svggesling that now ig the time
when your Ministry could think in
terms of useful spending on modern
equip.nent. If the hon. WMinister
takes the trouble of going i, some of
the internation! airporls abroad, k2
will tind an X-ray equipment which
wiil make the best of rummaging and
by that method, vou can casily find
out whether there is something sus-
piciots in the baggage. In this con-
text. 1 would suggesy one thing. Thao
hagguge rules must be liberalised.
The haggage allowance must be dir-
ectlv proportional to the legal  re-
mitiances that the passengers have
muade.  When they are coming after
onc yiar, maybe during the wvast
veor hey have sent Rs, 200,000 back
home the baggage allowance must b
propurtional  to the legal remittances
endorsed by the Ministry or the
nationaliseq banks., That will be
doing {full juslice to the people who
are working hard there. The wori-
ing of this Department has to be jm-
proved. 1 am sure, the hon, Minijs-
ter, Shri Satish Agrawal will have
a closer look at the Bombay airport.

In this context, T  would like
to make one more poinl. One Derart-
ment is {rying to prevent all sorts of
facilities heing given to them. These
people who are working in the Gult
countries are accustomed to rertain
ethnic food habits.  These poor Inu.
dians who are working in the desert
are accustomed to eating potatoes,
onions, spices, pickles, meat and ali
these supplies used to go from Indiu.
We are just starving the cow which is
giving us the milk. Exactly the same
thing is happening here. We want all
these remittances to come, But we &>
not see that their ethnic food habits
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are looked into and their requirements
are met.

1 would like to say that the whole
Department's outlook has to be chan-
ged. The Indians coming from abroad
have to be treated as brothers and as
much patriotic as one of them, There
may be a few cases where they may
go wrong. I am sure, these changes
will be forthcoming very soon and
that the hon. Minister will be able to
make a refreshing departure from the
glorious incfiiciency that is prevailing
mn other Ministries,

Mo Wt fag (arrgT )
Ivisgm ®AmA,  Fwy famo vrew
g S, A aer § OAfw w
wurgr arfadar val AR @
A% TR AEALATIT AdAT A1
afrr @ # wwRET AwiE
guitgr g fr oy & 3 fai e
ma  faam w faor A @
axar &1 afeR W AR qEE
T geger § EW 0T 4G FT VR OE,
F1 TZ qANT § T TN ¥ oaeged ¥ AT
FUSUIR L1 wmafigigt £ 3
ov ot famer faar s il

For i T WA ST AT TTART @
=7 & gamrw  afefr 3 TEER
v ¢ FA0T L AEOFT FHFE
grn & A & WA wETE T
ayET & gm €A EE ArTREl
v fpdv vl &1 T2 EF FA
2 fy Su-dufawa gl Qe EATY
fr P Az e & 0 AfE @
4y Fta @@ g £ wwOAT Y
g g wowgar W W&
az v frw ¢ fEowgm FoAEr
ot wotw % ww fawr ¥ w6 A
SR AN IST FL AT &Y
Jwy 71 gme e oar, Afew

T wawr § v o wat o W@ -
Fag o AEY vy awarfe gy ¥ fraen
sm g w framm gz §— afew
dar yfgefrar & fr aewd A
fofemar wa fae & oy & fer
¥ g @t § aver fRedwmae
EILEREI eafn az 7 §
ST wEAEE E fF 3 F Ee
4 famg vEY wrwo

wgrarm & 2 w3 o A
orET & T AT F uby el w3 b ag
Trad € fr 999 o @ A
nE oATT A TAT AT 1 RAL 59
gFIT X JEAE nrFRT
=t g, AtfET b argw
Y W OF 4@ gEa 1 goTene
wgiRa, ug drgw ¥ dwrfw foar
qYEIT { UK AT AATUHE wiwA17
ryaad 1 awe & far fearar, Afer
W TA ¥ AT IFRT G AF, AV
AT ATAATET S IR
e I9 Faw gz A AT A
gt af ot f 97 s uFIT ¥ A
I ¥ wE G SR ATH, 10
FUT, 20 FUT HIT 50 FIF 9T
7= & fersw wrevwfar wm
wae § 9w g@re & fama
g B ORTY ¥ area ¥ A )
oo

TN WERY, TAfAC ATavas
g 2 fF uF e wifadw
femrsie: dmr & F97 A e S
3. s® w1 Qv & fab dara far
qrr ST W orEeas § fr gart
frgday TR uBErd ATEl
qewt 3 717 3 b e w9
fog waTT WY Rt § A e
T¥X § gewdr wy w7 |ET
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E 1 AT ¥ gw wyd ) dgac ar
gey ¥

o drq ot W aea gar § &
¢ § o o A gTeT i 39 a7
wax Wi frar & fr Ax v ¥
Fax gy fFeferet &l Arfs
g9z & 40 A FHgx ¥ oW
WFOT my FosgrrgiEY & I
gv frg wETIm A 3T COR
sm 1 nzfafasifrr foged
Rty & 2frm wHTTT B gew £
& warg At oF qHfea AT wEAr
az & e Efew wEYTT W17 Ao
nrdo Hio Ao, A FAT T AT fyAv
7 grefeyTy ey wArws qAm
[T, ACFH IT KRG T AT NFE
FT AR E )

wirgr g o & faewfay
a1z ar s fas ¥ wrwr fraraar
¢ fr fra sw1T § g qoen Efw
AR ¥ qaras gw w9y
Efrg amARISd F W JH | OIF
fx 77 a7 w8 w0 AwAIRYEE
7 & o wgwssra & fr oag
fpar wmar § Sfww gw g wad ®
waq weT HEr Wt &  uw fadaw
weqr widt fr ifg ¥ T
& ¥rer A EW AT W HATTA-
Wer e hwgr & v @wg
%t wizwwa afex AT 1 faar ¢
@ B AT WC WYX VAT R
® am ® wWRT  § W
fqerrgrs  frar srgr g8 9T WY
eara faar @i, agEgwr A

garr 3w qF farrade dw
e wefwg  feate Y q @l

st 1+ dw wgwm o uwg & fw
faate & qrandl & gu Wl @Y &
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R grerdr  waArdy sfgy 7 fr owrd
zd qretey | zafEs oW sw Eed
T oo faand ofg, sa & &
os A stcagar agnr o frala
ot g W e e g, S
¥ wo oo & ey ¥ g on qrd
ghewor & fawrz s @ S
o g WA wo o amet
g7 3 #g 7 WY HE, e
ws & fag sferi s o
wifs i F fw e dATEE w9
g &% @A Fifgn s o v
AT gWT & A § 39 9T dmr
e FT AU SIRT & g

FT AIfew |

g9 faw # v w1 iy @@ @
g Faw wgew Sk AmaREd W
soft Wi ggfa @, W
aftfeafaal & e gee & woed,
v ax fauy sk fear &

W ARl Fad 5T A W
gari ¥ uw R ddr Ay oY
fagos wge for & W oW &
Fdw w@ g |

SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy Speaker, I con-
gratulate the Minister of State in the
Ministry of Finance on a simple reason
because-—1 thought only the Finance
Minister, by presenting the Budget.
can confuse the Members of Parlia-
ment with nomenclature—he has taken
this opportunity to compete, I think,
with the Finance Minister, because he
is also Minister of State in the Minis-
try of Finance. Giving a document of
this type without the parent document
—because I was feeling that only
certain Members of Parliament alone
can take interest in such kind of
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bills—my complaint was, from the
very beginning as well as from 1978-74
onwards, that we are not provided
with the handbook from your Ministry
containing all that; it is not supplied
to Members of Parliament. I suppose
Members of Parliament are entitled to
have all the documents that are avail-
able, and we are asked to discuss on n
Bill and give our recommendations.
suggestions and offer criticism on that.
So, 1 think, on that aspect, 1 try to
understand the entire thing. It is like
a lawyer's note: for the last word ap-
pearing in such and such a line, sub-
stitute such and such a word.

You have heen clever enough to say
that you have removed the prelerential
treatment that was given to the goods
of the United Kingdom and have thus
taken off that bondage with the United
Kingdom. That is the only thing thai
we are able to understand here.

So far as the other matters are con-
cerned, as Mr. George and other Mem-
bers have correctly stated, they are
technical matters. If they are techni-
cal matters and if the Members of
Parliament are not in a position—!
will put myself first in that-—to under-
stand them, then we need not wuste
or spend a lot of time on these. That
is, perhaps, the reason why many Mem-
bers of Parliament-—and we have made
it almost a practice these days-—depart
from the contents of the Bill and dis-
cuss generally about the working of
the Ministry as we do in the case of
General Discussion on Budget. Al-
most all of us do that, and I am also
going to follow the same path and dis-
cuss something about your Ministry,
which has nothing to do with the pre-
sent Bijll, something about your per-
formance in the Ministry because you
are providing an opportunity for that
by means of this. Actually we are
forced to do that. Therefore, to have
a healthy, clear and thorough discus-
sion in Parliament of Bills like this, T
wish, in future at least, you will fol-
fow the method that 1 have suggested.
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Coming to customs, many Members
spoke only about Airports. I am sure,
the hon. Minister is aware of the fact
that the seaports are in a very bud
shape. I know two ports in this coun-
try personally. The plight of the peo-
ple who return from foreign countries,
as Mr. (ieorge explained,~—because
these days people come from Arahian
countries—is very had. I know the
plight of the people who had gone fo
Singapore. Malaysia and other places
30 or 60 years back; when they return,
they feel that they are in the gibbet:
it is like n persecution chamber: they
are detained for not less than cight
hours; and when they come out. they
come ouf with a hitter feeling about
their motherland. [t is a very sorry
state of ufTairs.

T am reminded here of my Callege
professor who hecame subsequently a
{lizh Court judge, Shri A, 8. . Iver,
he used to say, ' It is an irony in this
country. you have fo say that vou are
a foreigner or at least you mus{ 30
to a foreign counirv and return and
say that you arc o foreign-roturned’,
1le used 1o say. “T.et us go 1o Ceylon
and return, so that we can call our-
selves ‘foreign-returned’.” When 1 say
‘foreign-returned’, it is only applicable
to the upper strata of the society like
ICS, etc., and not to those who o to
foreign countries and work hard there
and improve our coffers of foreign
exchange. Unfortunatcly, when the
labour class, the middle class, who haud
gone out and shed their blood in
foreign countries working very havd,
come bhack to India, the {reatment
meted out to them by our beloved
officers at the Customs and also the
others who are in authority—when 1
say ‘authority’, T mean the people who
deal with the appeals of these people
~is very bad and pitiable. You are
so technical and harsh to these humble
citizens who had gone out to earn
their livelihood and who have beel,
responsible for Improving your coffers’
of foreign exchange. 1 would appreci-
ate if the Minister could compare, with
statistics, by what amounts we have
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improved our foreign exchange Yy
trade and by what amounts by remit-
tances from these 1.5 million Indian
nationals abroad who have worked
very hard and who have contributed
so much for improvement in our
foreign exchange position.

Therefore, Sir, i this respect, you
have {o take very dynamic steps. Mem-
bers have complimented you, and I am
second to none in that, because I know
that you work as a silent man., That
is very much expected of the .Janatu
Government. It is no good making
big lectures, promising many things
and then doing nothing. Two weeks
back you have relaxed the Baggage
Rules. Mr. Kanwar Lal Gupta and
Mr. George spoke about that. I was
very happy. But this relaxation of
Baggage Rules is not sufficient. Only
simple arithmetic ha s been applied
without going deep into the principles
of Baggage Rules. If a person goes
out even for one hour, then he is al~
lowed. I think, Rs. 500 or Rs, 1000—I
do not know exactly. But the maxi-
mum is only Rs. 2.000. You have not
given consideration to the fact that
these middle-class people, whe go out,
work very hard. Mr. George has al-
ready pointed that out. I become only
second in saying this. We think alike.
But, ! am afraid, seldom some people
differ also. I do not want to go into that.
The baggage allowance must be in
proportion {o the foreign exchange
remittances a person has contributed.
1 noticed or I had the feeling that we
are treated better at the Delhi air-port
than at Madras or Bombay. It may
be due to the reason that Members of
Parliament's headquarters are siluated
here. So, it is a question of personal
atlachment-—~the treatment they are
giving—and not of principles.

So, you have to do a very good job
and a very tough job also, {n this coun-
try, because we find that these days
many people are going out and there
are a number of complaints that we
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are getting, especially from our breth-
ren who have gone out, i.e. Indians,
and more especially from the people
of the South who go out and earn and
increase the country’s foreign ex-
change, If they are treated like this,

I am afraid this will also come to =
stop.

Secondly, 1 know pretty well—and
it is not fair to name them, also, here
~—that there is a corrupt line. You
must have read this recent interview
of Hazi Mastan who is in India today.
It is a beautiful interview. You hzve
taken 200 people before JP, our great
Lok Nayak, and they all promised:
but that man says ‘I never promised-
I never gave any assurance’. Finaliy,
if you read the last portion of the
interview, he admits he is a smuggler.
(Interruptions). You may read the last
portion.

That is why I said in the beginning
itself, that this kind of a technical
document must be  considered with
reason and sense. It is very easy ir
present it and pass it in a matter of
five minutes. But it must be sensible:
our discussions must be contributive--
and not only for the sake of publica-
tion.

So, as 1 have said, you took 200 peo-
ple before our Lok Nayak and they
gave an assurance, but the fop man
says ‘I never gave any assurance ne-
fore you'. But in the end he admits,
and he is also able to give the modus
operandi of the great gang. So, what
is your plan to curb it? I ask this
because a great ideology should be from
conviction and not by sheer accident.
If I just say it with my lips but it
is not from conviction, it is no use.

Now, Members of Parliament also
have a fascination for foreign goods.
If you should make a check this even-
ing, you will find that almost all Mem-
bers of Parliament have foreign
watches and foreign pens etc. It ig a
matter of social prestige for us. Unless
you root out this idea, it is very diffi-
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cult to control it. I have stopped with
Members of Parliament: I do not want
to go to the officers because they wili
be hurt. It is the same case with the
officers and the same is the case with
the society everywhere. We have some
type of people to have a certain amount
of fascination for these goods,

It is also being said that our own
goods are marker ‘Denmark’, ‘London’
etc. to find a better market for them.
I hope it is not correct that Govern-
ment is also paironising it to promote
sales inside the country. If Gandhiji
were to come back, he will not say
this is a correct thing. Some of the
goods made here has foreign chalk. If
they are shown as made in India they
are afraid they may not be purchased
and that is the reason why it is shown
as made in USA, UK etec.

These are all connected with the
Ministry and, to clear the atmosphere,
if you go to the people who really
work hard outside and, after earning
foreign exchange. come back with a
certain amount of goods for their ner-
sonal use, it is not p r. I do nrot
say you should liberalise it, but if you
are reasonable to them, this will styp.
You should make at serious attempt. 1
know you are a man who can work
hard and can also be sincere in this
effort. There are many people in the
Customs also who are having corrupl
links wilh this set of people. There is
a systematic organisation. We notice
only the bigger Hazi Mastans but there
are smaller Mastans also in every
State. They are having corrupi con-
nection with these people and that i-
why smuggling aclivities are increas-
ing in this country.

1 thinl: by stopping smuggling activi-
{ies alone you cannot improve the
Customs position because you must also
recruit reople with a certain amount of
calibre. I do not know how far you
have control over the recruitment vosi-
tion in your Ministry. (Interruptions).

MR. DEPUTY-SPEAKER: No side-
{alks please. Do not get diverted by
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other Members talking among them-
selvey or addressing you; you address
me.

SHRI A. BALA PAJANOR: Many
people especially from the southern
parts feel that ports like Nagapattinam,
Pondicherry etc. are not being given
proper encouragement. You may suv
that it has to be done by the Ministry
of Shipping and Transport. At present,
the things are concentrated mainly at
Madras, Calcutta, Bombay and Delhi.
It you tan decentralise it—that is the
principle of the Janata Government
also, I think—it would be very help-
ful. Let the passengers coming by
ships get down at Nagapattinam, Pondi-
cherry and if possible at Karaikkal
also, so that the customs authorities
need not be centralised at a few places
only .. (Interruptions).

MR. DEPUTY-SPEAKER: It will e
very difficult for the reporters to re-
cord this kind of conversation among
yourselves. Somebody says something
in a very low voice—he almost whis-
pers—and you reply, it becomes very
difficult for them to record.

SHRI K. P. UNNIKRISHNAN
(Badagara): You are asking us to be
louder.

MR. DEPUTY-SPEAKER: 1 am ask-
ing you not to talk among yourselves
and 1 am asking him not to get di-
verted.

SHRI A. BALA PAJANOR: 1 have
applied this method this evening for
the simple reason that we were having
a lot of tension in the morning, a lot
of shouting, four-five Members shouting
at the same time, at least we can have
a little relaxation now.

MR. DEPUTY-SPEAKER: You can
whisper in the lobby, not here.

SHRI A. BALA PAJANOR: 1 wish
that the Minister of State in the Minis-
try of Finance will bring forward A
new Bill in ‘a different stylé to have
the comtrel of various things in ‘one
set. ‘Now, everything is in plecemea).
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I would also request him to supply us
the handbook sy that we can have a
better idea. At present, in the maiter
?t appeals, there are lots of regula-
ons.

Shri George stated that goods :hat
are required for hospitals and educa-
tional institutions are entitled to cer-
tain concessions at present, but tlat
Is not sufficient. This must be givn
due consideration.

I also want to suggest one thing
more. Certain protection hag heen
given to certain articles and you nave
placed certain things under the cate-
gory of ‘prohibited’ to give encournge-
ment to indigenous industry in this
country. After some time, that pro
tection should not be given for the
simple reason that healthy competi.
tion is required for perfection also.
Just because you are giving that kind
of protection, we do not find any im-
provement in certain things, Yoy huve
to make a periodical assessment. Just
because we have given a protection
say in 1857, it should not be there for
ever. When you are glving a go-by
to the levy of preferential rates for
certain preferential areas, like UK.
you must also consider certain restric-
tions being put on imports in order
to promote local industry. Of coursa
we have fo keep in mind that tho
foreign exchange is not reduced much.
Now that the forelgn exchange pnisi.
tion is very comfortable, you can give
due protection to the local indusi.v
and create healthy competition so that
the industry achieves perfection.

With these words, I congratulate the
Minister, because he has presented this
very highly technical Bill, 1 congrat.-
late him because there would not be
any objection in its being passed nern,
1 algo congratulate him because ther»
is unanimity in passing this Bill
Lastly, I congratulate him because he
is a silent worker.

#Hm DW}JOARD&B (Malda):
Prput Sir, the gcope of

thig] ﬂw

involved au ot a hclmlcal and nnl
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nature. It has been stated in the
Statement of Objects and Reasons that
the Customs Tariff Act passed in 147:
did not include the exhaustive list of
all sorts of items of nomenclature ana
the terminology that are generally used
in the customs tariff system. This is
an amendment to that Customs “ariif
Act. 1975. We appreciate that af'er
such a long period the changes ar:
being made. Since 1934 and onwarde
several changes have taken place in
the matier of expor{-import trade a..d
also new inventions have been nale
and in the synthetic and chemenl
spheres new ingredients and new items
have been invented and are used hy
consumers as well as the industry. So
it was necessary that the nomenclalures
and the terminologies should be chang-
ed accordingly and for that purpise
the Customs Tariff Act was passed snd
now certain other changes are being
sought to be made in the preseut
amendment Bill. We welcome :hese
changes. But when we go fo the
different items of the articles that have
been classified under different heads,
it is very technical and even a slightest
variation in the components and the
composition or ithe ingredients of the
articles changes the character altogether
and also changes the rate of levy that
is imposed according to the schedule
of the Bill. This is highly techuical
and the terms and nomenclatures and
the names of the articles are also very
technieal and not very common not
only to the common people bui alse to
the officers concerned and working in
the Customg Department in the difler.
ent sea ports and air-ports, Tht is
why it was very necessary on ihw g

of the Department to set up labova.
tories and also highly  sophisticoi~d
machinery and equipment are neces-
sary along with the laboratories to be
set up In different centres of customs
in the airports and sea-ports so that
in the articles that are imported into
the country or those which are going
to be exported, the qualities and in-
gredients and components could he
easily checked up correcily and the
valuation determined and the levy on
that aiticle could b= as far as possibie
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correctly levied. That system is sought
to be introduced. I do mot know uptill
now what measures have been taken
towards modernising or rationalising
the entire valuation system of this
type of technical articles that are being
used in our country for the industry
as well as for the consumer purposes.

1547 hrs.
[Dr. SusuiLa NAYAR in the Chairl

Also the technical hands are neces-
sary. 1 do not know whether the pcr-
scnnel in the Customs Department
have that sort of training and know-
ledge to determine and find out the
actual quality, the components and ihe
ingredients of the particular articles
which are generally used in the chemu-
cals und other sophisticated industries.
In the laboratories and other places
the {raining and also that knowledge
should be imparied to these officers.

It is also necessary that periodlcal
publications should come out from the
Customs Department carrying certain
facls and also the rules, the bye-laws
and the regulations of the Customs
Department should be regularly pub-
lished so that not only the officers are
Lenelited but also the general people
and the persong concerned with the
import-export irade or business or
transactions in our country and abroad
will be able to know the actuasl posi-
tion as regurds the levy of customs
@uty on such articles which they intend
to carry with them or import or ex-
port. Periodical publications should
come out from the Department carry-
ing such information and the varti-
culars, and also delails of customs
tariff system, that should come out in
the publication.

There is a lot of disparity and Jives
sily in the evaluation system itseif.
Fqual standard of evaluation is not
muaintained for the same type of arti-
cle in some countries. When that is
composed of the similar type of com-
ponents, chemicals, ingredients and
particles, that is differently valued st
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different times. There is no specific
standard of evaluation system prevail-
ing in our Customs Department. There-
fore, disparities and diversities in the
evaluation system should also be re-
moved,

A lot of things have been said about
corruption in the Customs Depart-
ment. Sometimes in the last week of
May, perhaps, our Prime Minister him-
self made a statement in a public
gathering that corruption is still pre-
vailing on a large scale in the Cus-
toms Department itself and he gave
certain figures. The Department could
seize the smuggled goods in 1974 to
the tune of Rs. 60 croreg and it came
down to Rs. 456 crores in 1975 and
again to Rs. 36 crores in 1976,

The Prime Minister also went on to
say that this was not only because of
the check on smuggling activities Lut
because of the incapacity and ineapa-
bility of the customs officers that the
decrease in the geizure of smuggled
goods has taken place. This is because
of the incapability and because of the
corruption rising in the Department,
For these reasons the seizure of smug-
gled goods decreased.

Sometimes the genuine people are
being harassed. It hag also been point-
ed out by my friends earlier that in the
sea ports and air ports even the pona
fide people working abroad are haras-
sed. When they bring the articles,
those articles are seized for a longer
period. The Customs people cannot
dispose of the cases and lot of trouble
is faced by the bona fide people work-
ing abroad on their coming home. Some
system should be adopted for those
people who are coming to India and
bringing goods which come under the
purview of the Indian Customs Tauiff
Act. That they should inform before
hand that they are bringing such and
such articles. This should be verified
before hand by the Customs people.
On verification they should let them
g0. This or some other system way
be introduced by the Customs Depari-
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ment so that they may not be harassed
when they com: to their home coun-
try.

The articles seized by the Customs
Department at different times are not
disposed of. There are a large number
of pending cases. A mention to that
effect has been made by the previous
speakers. And that it takes a iong
time to dispose of the cases and alsn
to dispose of the seized gools.
This should be expedited as fast as
it can be. The procedure for seizure
of articles is also not perfect. There
are many lapses which one comes ac-
ross. Sometimes it found that the
quality of the articles itself gets
changed. Things are produced before
the court or before the appropriate
authority, or they are returned back
to the owners. It is found that these
articles are changed in between, before
they are disposed of after due consi-
deration by the Customs Department.
Therefore, something happens in bet-
ween and these articles are changed.
This is a thing which is going on in the
Customs Department. This should be
checked.

You have the Customs Tariff Act
and other Acts. You have similar
laws. These are all very complicated
in nature. These should be simplified.
The common people should understand
all these laws. These laws should be
simple, so that they are within the
knowledge of the common people.

There is one more thing which I
wish to bring to the notice of our
honourable Minister. It is this. This
is about the free trade zone in the
country, particularly in the Salt Lake
Area, There was a proposal that
some free trade zone should be set
up at Calcutta, at the Salt Lake Area.
I want to know whether the Minister
has considered that proposal yet. If so
I want to know, when it will come
up.

In respect of levy of customs duty,
it is my request that the small scale
industries, cottage industries and
handicrafts industries should be help-

1605 LS—12
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ed. You are giving concessions to
big houses, You give concessions to
jute-mills, to textile mills, to big
sugar magnates, But you should give
these concessiong in respect of cus-
tomg duty and excise duty to these
small industries, cottage industries
and handicrafts industries. They are
spread all over the country. They
are existing even in our remote vil-
lages. But they are not getting these
concessions. When they export their
articles to foreign markets they are
not getting any concessions. You
have big cartels and other big consor-
tium arrangements in respect of big
industries. But the small industries
are not getting a  similar or equal
treatment or justice or the benefits
which are going to the big industries.
This position should be rectified. My
submission is that these small scale
and cottage industries should be
helpeg and encouraged and their in-
terests should be safeguarded. All
the requisite concessions should be
given to them when they export their
articles to foreign markets in  the
matter of customs duty and excise
duty. This is the respectful submis-
sion that 1 wish tg make to the hon.
Minister.

16 hrs.

Then, regarding the Gold Control
Act, the hon. Member, Shri Kanwar
Lal Gupta made a point. 1 alsg de-
mand that that Act should be repeal-
ed.

Regarding gold control system, gold
auctioning by the RBI and also the
import of gold into this country, your
policy should be thoroughly reviewed
again. The racket is going on. There
is a big racket in the gold products—
ornaments—ang gold is still being
smuggled. So, you should remove the
Gold Control Act., There are small
industries engaged in manufacture of
ornaments in cities and towns in va-
rious parts of the country. The gold-
smiths have their own small shops.
They are the actual manufacturers.
But, some big people having their own
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SHRI VAYALAR RAVI (Chirayin-
kil): Madam, Chairman, this Bill
as the Minister has put it,is of a very
technical nature. It is only to a.ign
our Tariff better with C.C.C.N. Sir,
I would not go into, the merits of
the Bill because there is nothing much
to be debated on this Bill. There are
certain points which I would like to
highlight. I would like to take this
opportunity of congratulating the Mi-
nister not only for his dynamism and
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action but for his less-talk-and-do~
more work principle. Sir, as far as

the people of Kerala are concerned,

they are vrey happy when you once
announced this in the House and
implemented it within 10 days. So,
Yyou definitely deserve our thanks and
congratulations and alsg of thousands
of people of Kerala who are living
abroad. -

Madam Chairman, you are ver);
well aware that the remittances from
abroad hag gone up during the last
three years, from Rs. 1200 crores to
Rs. 1900 crores now, This is a wel-

come change. This year our export- -

import trade deficit is about Rs. 900
crores. This can be filled up with the
remittances of these people who are
living abroad, Here the hon. Minister
will agree with me that the people
who are living abroad and who are
filling the trade deficit gap need to
be encouraged and they should be
given more concession. So far as the
Customs and Exchange duties are
concerned, I would wish the hon. Mi~
nister to consider how to improve our
export to these regions because peo-
ple living there are of Indian origin.
Many of the items that are exported
from India to those areas are con-
sumed by the people of Indian origin
and not by the local people there.
When we think of excise duties, the
hon, Minister should consider giving
concessions on cretain  items which
are consumed by the Indians abroad,
who are living in Gulf countries in
large  number. If you give some
concession in the  excise duties on
items meant for our own people liv-
ing abroad, they will save more mo-
ney and remit it to their relatives in
our country. By this way we would
earn more foreign exchange..

Madam Chairman, after Mr. Agra-
wal took over, I am glad to know
that there is improvement in the Cus-
toms Department. But it is  still
to be improved. I had an occasion
to be present at the Madras Airport
when an  International flight came.
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There I myself saw one Customs Offi-
cer taking a camera from a passenger
and checking it as if it was a coconut.
The Customs Officer with 20 years of
service must know what is a camera.
In another case, I know a Customs

" Officer who had broken the thermos

flask and the clothes of a passenger
were taken off shabbily. It is a humi-
liation sometimes. Iam told that this
officer is punishing people. It is not
a good practice. I feel that there
should be an improvement in the
Madras Airport. There is an improve-
ment in the Bombay Airport. It is
worse in Madrag Airport, T am only
demanding a better treatment to In-
dians, They should not be treated as
criminals or  smugglers. They are
our own people. May be some people
carrying two or three saris. Every-
thing they take away from their pac-
kets. I wish the Minister must have
a surprise check of the drawers of
the customs Officers and he will
find the items that have been taken
away from the passengers. They tell
the passengers to put the items on
their table. This is a crime and the
poor people who do not know English
cannot argue. They are finding it
difficult at the Madrag Airport. I wish
the hon. Minister to correct this.

Madam Chairman, another impor-
tant point is about the customs em-
ployees, There are officers who have
put in 20 years service as Customs
Preventive Officers and they are still
working as Customs Preventive Offi-
cers. There are no avenues of pro-
motion for them. In a State Govern-
ment service, I am told a person who
has put in more than 20 years of
service, is taken in LR.S. cadre. Some
kind of avenue of promotion should
be there for these people, There is a
very little scope for promotion for
them at present. We are abusing them
in Parliament and outside.  These
people do not get any kind of en-
couragement. You must look into this,
that is, in so far as the service con-
ditions of these officers are concern-
ed. PR
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Recently, the Government went in
for a large scale import. I wish to
know from the hon. Minister what is
the custom duty that was imposed
on the rayon pulp import. The
Birlas have been issued licence for
import of rayon pulp. I believe that
a licence worth Rs. 40 crores had
been issued for the import of rayon
pulp to defeat the workers of the
Kerala Government factory, rayon
pulp factory in Kerala. They want
to import a huge quantity of pulp
to run factories in Calcutta and other
places. I want to know how  much
customs duty had been imposed on
importers. Indigenous production was
enough to meet internal demand. Cus-
toms duty at 100 per cent should be
imposed on foreign pulp import. That
kind of help should not be given to
monopoly houses, the Birlas,

As suggested by Mr. George, you
must have some kind of encourage-
ment for people living abroad. Some
kind of proportion should be fixed
for their baggage rules. Many persons
remit money to the country, about
Rs. 1000 a month and sometimes even
Rs. 5000 a month, There are people
who remit 50,000 or one lakh to the
country. When they come to India
please encourage them to come. They
are afraid because of many  things
here. Why cannot you encourage In-
dians from the Gulf countries to
come every year to India. India
will get more money, They are afraid
of coming because of the strict bag-
gage rules. The rules may be chang-
ed according to the remittance to
India; some kind of proportion may
be fixed. Please examine this; this
ig a suggestion I want to make.

Another point is this. You banned
export of rosewooq from 19th June.
Many exporters entered into agree-
ment for the export of rosewood with
foreign buyers in March, But the ban
came in June. When they went to
export, they were denied permission.
It was a heavy loss for exporters
as well as the country. They have got
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to fulfil the contract, L.Cs. had been
opened, 1t is illegal. It is against the
Supreme Court ruling to  retrospec-
tively ban certain items like this.
Customy came in the way and a lot
of problems were erected. You must
look into it,

I have a Press report which I can
send you. One customsg officer in Bom-
bay has gone to Gulf countries and
has accepted a job on a big salary.
The report says that he is linked
with  international smuggling. He
had been given study leave. He has
taken a big job in a gulf country to
help international smuggling racket, I
will send you the report you can have
a look at it.

1 should only like to appeal for
the relaxation of the baggage rules.
The hon. Minister has done good
work, He should be good to the
people who are living abroad. A
large number of people from my
constituency have gone to the Gulf
countries, 8o also from the constituen-
cy of Mr. George. Liberalisation of
the baggage rules may help them. I
support the Bill and I congratulate the
hon. Minister. I hope he will do bet-
ter in the future,

SHRI DHIRENDRANATH BASU
(Katwa): While supporting the Bill
1 should like to point cut some thing.
The hon. Minister, Shri Agrawal is
no doubt a dynamic minister in whom
1 have full confidence. I want to point
out that smuggling activities on the
borders of Nepal and Bangla Desh are
increasing day by day and smuggled
goods worth over Rs. 500 crores are
lying in several godowns of ports in
India, such ag Calcutta, Bombay, Kan~
dla, Madras and other ports, Smug-
gled goods have not been s0ld out in
spite of repeated requests due to
some procedural defects. I should
thereforg request the hon. Minister
to see that such defects are remov-
od. This amendment is really tech-

pical and formal and we have no ob-

- JULY 20, 1078 .

(Amma) Bil . 364

jocﬂon in accepting the mendmnts
in toto. But 1 would like to point out
that there has been auctioning of con~
siderable quantity of gold; rich mer-
chantg and rich people who are mo-
nopolising the market, have purchas-
ed this gold. Gold should have been
sold to small auctioneers and gold<
smiths who are ususlly making the
ornaments for consumers. But that
bas not been done. This point was
also raised in the Consultative Com-
mittee attached to the Ministry of Fin-
ance and I am sure that Shri Agra-
wal is looking into it

There is one fact which I cannot but
mention here. The smuggling acti-
vities are increasing day by day
and the people connected with smug-
gling who had been arrested, have
been released. I do not know why?
Although some of the big smugglers
who went to Shri Jaya Prakash
Narain, whom I revere most, whom I,
regard very much, have got them-
selves corrected, but some have
again atarted smuggling goodas from
different countrie; and three or four
of them have been caught, I go not
understand how they could escape
punishment. 1 would, therefore, re-
quest the hon. Minister to enact such
a law that these sirugglers cannot
escape punishment and they do not
recur such offences. Economic offen-
ces should be dealt with iron hand.

I would request the hon. Minister
through you to direct the Reserve
Bank of India to formulate a policy
for auctioning gold. The policy
should be such that small goldsmiths
can purchase gold and they are
given better facilities, 1 hope the
Minister will appreciate it and do the
needful in this regard. Now with
regard to customs duty, 1 mv. to
add ong thing.

1 bave myself sten while returning
from UK ang USA some of our
friends who were belng harassed
like anything, everything they brought
was searched and nothing could ‘be
!ound,butlﬁnummbyw
exteemed friend Mr, Vayalar Ravi,
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brought a camera, he has purchased
that -he hag slao. shown the- receipt.
That camera was kept here and
there, it was thrown out and broken.
But that gentleman could not - do
anything, This is the harassment
that is being caused by some of the
Officers and inspecting people, This
should be stopped. I wish the Gov-
ernment, at least Shri Agrawal, who
has a high reputation snd who has
introduced thig Bill, would look into
this very carefully. He has also in-
vited suggestions from Associations
in this regard.

I would make a suggestion. Let
the Minister direct the department
concerned not to harass the honest
passengers, not to harass Indian com-
ing from abroad, with some articles,
which they are permitted to bring ac-
cording to the rules. Let them not
be harassed.

With these words, I conclude,
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Statement of Objects and Reasons

that this Bill ig largely for changes

which are mostly of a technical
« nature. Therefore, nothing much can
be talked about in terms of this Bill
What I want to say however, is that
Government must come forward,
particularly Mr. Satish Agrawal him-
self while he is the head of this par-
ticular department, with hig dyna-
. mism and his earnestness to do things
quickly, in time, must take the spe-
cial responsibility to come forward,
with an urgent overhaul of the whole
subject of customs procedures and
practices, and he must come forward
with a good, comprehensive Bill not
. just making changes on this or that
aspect. He must come forward with
a comprehensive Bill as early ag pos-
sible, not too hastily but not in a
much delayed manner either because
an urgent overhaul is needed, because
the customs administration, the cus-
toms organisation, the rules and re-
gulations ang the conventions and
practices that have been built up
around this important activity of the
Government have not only implica-
tiong in terms of revenue earned, but
also implications in terms of reputa-
tion earned or reputation lost—re-
venue earned, revenue lost; reputa-
tion earned, reputation lost? There-
fore, I hope that the Minister will
bring forward that kind of a Bill as
early as possible.

Madam Chairman, secondly, one
finds that a lot of corruption and
harassment in our country are going
on in various departmenrts. Of course,
he can always say: “Mine is not the
only Corrupt Department!” He can
say that and take the consolation. But
I don’t want him to take that kind
of a consolation. I do, of course,
sympathize with him because  this
particullar Department of Customg is
one of the few-in the whole country—
where corruption is more likely
because of the temptation of the
people who enter to bring in things
without permission, and of people
who are inspecting, to allow things to
. go, by taking some bribe. There-
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fore, this tendency is great. That is
why it is 31l the more important, a
greater responsibility of the Govern-
ment, and particularly of the Minis-
ter to see that this corruption, and
the harassment part of it, are mini-
mized. They cannot be eliminated.
Let us not talk unnecessarily in idea-
listic terms. But if corruption and
harassment can be minimised, it will
be a great achievement.

I don’t want to spend much time on
smuggling because many people have
spoken about it. I am not quite sure
whether my friends are right, friends
who gaid that after the Emergency
smuggling has necessarily gone down.
Smuggling may have gone down in
some areas ad in some respects; but
the overall impression that One gets,
not only through newspapers but also
through hearsay, is that smugglers
are somehow feeling a sense of a new
kind of liberation and that they will
not be easily caught. If that is going
on, I don't think it is a very happy
situation to be encountereg with.

This is one aspect. The more im-
portant aspect from my  point of
view, as one of the Members put it,
is that smuggling has become hlghly
technical, scientific, systematic  and
organized, with the result that the
methods to combat it also require to
be highly organized and scientific etc,,
and that is where I want to tell the
Minister—“You do not have to say:
‘T have no money.” You have only to
politel y and respectively tell your se-
nior colleague, Mr. H. M. Patel; and
he will give the money.” His depart-
ment and his officials must get better
equipment, speedier boats and quicker
as also sharper instruments to catch
the smugglers—not so much at the
airports as at the sea-ports, because
the smugglers enter more through
sea-ports and sea routes; and there
again, not just through bigger ports
but also through smaller ports. They
are very clever, In fact, our country
has such a vast coast-line that they



371 Customs Tariff

{Prot. P. G. Mavalankar]

can. enter without the knowledge of
anybody. Even if they enter with
the knowledge of the Customs Offi-
cers, the latter cannot do anything
much, because they don't have
enough equipment. I hope that part
of the situation the Minister will look
into,

1 also want to say that confiscation
of articles should not be done errati-
cally. You can charge and punish;
but don't keep things in your custody
for a long time, It is not in your in-
terest.

I intend to be brief. I would only
make a few points. without going into
their details, First, as I have already
said, the Customs Department must
not only earn a reputation for re-
venue-earning, but also a name as a
reputation-gaining department in the
whole country.

Many of us have gone abroad many
times. We know that in various
other countries, the methods and man-
ners used by Customs Officers to deal
with passengers are intelligent and
smart, and very polite and civilized.
Also, one feels more offended and
distressed when one finds that
one jg treated better abroad; but
when one comes back to one’s own
country, viz India one is treated
as a criminal and a guilty person as
it were, and put to all kinds of har-
assment and humiliation. This at
least must be stopped. I am not talk-
ing about Members of Parliament.
Fortunately or unfortunately, we
get privileges; and nobody examines
us—not always. Not that we can car-
1y anything wrong, Recently, twice
1 came from abroad. I had nothing
to declare, because there was noth-
ing dutieble or objectionable whichl
bought. But I see many people haras-
sed gnd humiliated. 1 don’t ke to
see my own fellow-country-men be-
ing humiliated in my own country.

Now about baggege rules, 1 have a
suggestion to make. Why not publi-
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clae thum more prominently and
more sdequately? For example, we
can attach baggage rules with every
air~ticket or ship ticket, If that is
done, passengers will know the bag-
gage rules immediately.

Now about tourists. There are lots
of foreign tourists coming; and their
number is increasing. If they get a
bad impression, they talk about it to
a hundred or thousand people. If
they get a good impression, they talk
no doubt, but to only ten or twenty
people. Therefore, their impression
and experience of India and Indians
are obtained first through these Cus-
toms officials. Thoge tourists reach
India after a long journey. When
they get down here, if they get a bad
kind of welcome or treatment, it is
wrong. This should stop.

Now about coordination between
vearious Ministers—e.g., between
Home Ministry, in terms of security,
and the Ministry of Tourism and Civil
Aviation. You will be surprised to
learn, Madam Chairman, that even
though the sirport in the capital of
India, i.e, Palam, has been extended
and facilities there have increased,
those facilities are not adequate even
for the next 5 years, By 1983 they
will all become smaller airports. He
must start getting in touch with his
colleague, Shri Purushottam Kaushik
and see that necessary steps are taken
at Palam, Santa Cruz and other pla-
ces so that the work of the Customs
iz not allowed to suffer,

Lastly, if necessary, he may him-
self go to some of the important
countries of the world. major and
minor, and see for himself how ' the
Customg are functioning there, He
should not send his departmental offi-
cials alome, the bureaucrats, They
are good; it is no good blaming them
for everything. But do not be ruled
by them; rule them, If you rule them,
the country would be the better.
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1 agree wlth shrlAC George
when .be said about Indians abroad
of them are earning quite & bit

a little additional things, treat them
generously, do not be too hard or
harsh. In one sentence, what is re-
quired of Customs practice and pro-
cedure is a kind of bald and imagina-
tive attitude, and equally bold and
imaginative  action, If these two
things are combined, you will create
some kind of heaven for people who
come to India as tourists and for
those Indians who have gone abroad
and sre returning to India. and you
have thereby done a good job. H

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL); Madam Chair-
man, permit me to thank all those
hon. Members who have been kind
enough to speak some soft words
about me. It is really very embar-
rassing for me to say something more
on this subject, but I express my
gratefulness to all ¢of them who have
spoken 80 nice of me, This has put
w heavy burden on my shoulders. I
am sure with their good wishes I
shall be able to fulfi] the expectations
that they have from me. On behalf
of the Government I thank all the
Members for welcoming this measure
and extending their gupport.

Various issues have been raised
and various suggesiions have been
made. I have noted down wll of
them, While it ig not possible for me
to reply to all of them in such g short
span of time, I can assure you that I
will look into them and, wherever
possible, and wherever reasonable
suggestions have been made whose
implementation will not be very difi~
cult for the Government, which 1 feel
it will not be, I will do my best to

see that the Customs Department is
uﬂondhod, its sdministration stream-
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nnad and all the corrupt elements in
the Department weeded out as early
as possible, 8o that we shall be able
to give a clean image of the Depart-:
ment, as desired by hon. Members,
particularly as described in brief by
the hon. Member, Prof. Mavalankar.

A demand has been made here in
this House that a comprehensive
Customs Bill should be brought be-
fore the House, In this connection,
I would submit that certain amend-
ments, which were thought necessary,
were already introduceq in the last
session of this House, and the House
was good enough to pass them. Then,
I have myself written a letter to the
Chairman of the Estimates Com-
mittee, requesting him to examine my
Department in toto and give me a
report so that I can incorporate those
suggestions in the comprehensive
Customg Bill which I intend to intro-~
duce in the winter session of Parlia-
ment. My hon. friend, Shri Borole,
informs me that they have already
taken up the matter at my instance, I
may inform you that as soon as the
Government receives the report of
the Estimates Committee, whatever
suggestions are made with regard to
Customs and Excise would be given
full consideration, and 1 will do my
level best to incorporate them in the
legislation which I propose to bring
before the House,

Much has been said with regard to
smuggling. I am myself very much
exercised about it, How could we
measure the quantum of smuggling in
this country? There is no barometer
to know whether it is on the increase
or on the decrease. There is no basic
index available, like the base year for
the wholesale prices, so that we can
very well say that it has increaped
or decreased.

If figures are an indjcation of the
fact that smuggling or the quantum
of smuggling is or decreas-
ing, then in 1074 the seizure figures
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»wmm 60 eroru,mlmitume
down to Rs. #5 crotes; in 1976 it came
-down furthér to Ra. 36 crores; and
year, 1977, it came dowm to

Rs 20 crores. I? these Sgures are an
indication of the fact that smuggling
~Was very much contained, very much
controlled, during the emergency,

‘when it camg down from Rs. 60 crores
-to Rs, 45 crores and to Rs. 36 crores,
then the figure of Rs. 29 crores for
‘1977 18 « further indication of the fact
that smuggling is on the decrease.
Ang if these figures are not an indica-

‘tion of the fact and the quantum of
smuggling, then in 1977 we were in

‘office for nine monthy and I was in
.office tor four months, and it account-
ed for this figure of Rs. 29 crores. If

the hon. Members are interesteq in

more and more geizures, I can gssure

‘the House that we cross the figure of

1978, namely Rs. 38 crores this year.

During the last one week alone there
were big seizures of gold worth ghout
Rs. 40 lakhs from two passengers,
Rs. 21 lakhs from one passenger and

“Rs. 17 lakhs from another, at Santa
Cruz airport, Bombay. Thig has never
" been there in the past even for months
together. So far as gold seizure is
concerned, even during the peak
period of the emergency it was much
‘less.

SHR! VINODBHAI B. SETH
(Jamnegar): Whenever a Customs
‘Bilf comes, there is some seizure. Is
there any arrangement?

SHRI SATISH AGRAWAL: Two
“thousand tolas of gold were found on
the person :0f one single individual in
two jackets, They haye got. their own
- modug operandi. As Prof, Mavalankar
rightly said, smugglers are much. more
clever, they have better. oqumut.
that is perfectly correct. We are see-

“ing to it how to combat that, but
*«hero are nmy other prubl-m:

SHRI RANWARLAL GUPTA: Let
‘458 piake Owe of them a Minister;

SHRI SATISH AGRAWAL: T was
-saying that go far as the quantum of
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mltlinl W Wwe-have got
no -basls -to compare. - Baslcally, my
thinking is thet hﬂﬂl oguntry as loha
a8 there iy 4 prite differential botween
the . &mm and the domestic
markets, as long ay quality. are
not avatiable hete and L lonl”:ld:heu
is a craze for foreign goods, smugyl-
ing will continue. Meve preventive
measures of control, mere selective
use of COFEPOBA, is not going to
bring the desired results. We have
to take certain economic measures so
as to curb this evil of smuggling for
all time to come.

I may be permitted to give one in.
stance. In 1974 the price of cloves was
Rs. 400 per kg. when its import was
banned. Last year we reduced the
customs duty, and this is one of the
many economic measures that the
Government took last year, because
last year we launched a three-pronged
attack against smuggling. One of the
economic measures was {0 reduce the
customs duty, and the prices have
come down to Rs. 135 from Rs. 400.

So, my conviction is that it we really
want to eradicate this evil of smuggl-
ing, we have to adopt more and mure
eeonomlc measures. Then and then
alone wiil  this evil of smuggling be
curbed, Any amount of preventive con-
trol or use of the COFEPOSA cannot
curb this for all time to come, So, lot
us bear in mind that smuggling has
been there, it is there, it will remain
there till we are able to adopt the
economit Messures necessary to curb
this .evil. ‘Let us not try to depict an
frsage of this country us if this coun-
tty consists of smugglers, smugglers
arid dmugglers. .1 do not deny there
Is ‘emaggling: We are doing our best
ﬁﬁi m melns we have. at our

to do. But we have our own limita
tions, After the lifting of the emer-
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gency, mere than 2000 smugglers were
released. During the emergency, deten-
tion orders were issued against 3348
persons. We have issued detention
orders against 264 persops - only.
So is the bona fide application of
COFEPOSA, We have done so many
other things. We have brought in Sec-
tion 9 whereunder the maximum
peried of detention is three months.
We are going to reduce it to two
months. Under these constraints we are
working—release of so many smugg-
lers, selective use of COFEPOSA and
the general atmosphere of relaxation
in this country after the Janata Party
coming into” power. That way, we are
trying to do our best. And we are not
sparing anybody. Last year, we pul
Customs officials in detention under
COFEPOSA, This is the first ever
incident that has happened last year.
I said: nothing doing, whether he is a
Customs officer or a gazetted officer
or a police officer, if he has violated
COFEPOSA rules, COFEPOSA must
be applied. So, I would respectfully
submit that soc far as we are concerned.
we have launched a multi-pronged
attack—economic measures, rationalis-
ing the whole Department, streamlin-
ing the whole administration, sealing
of boarders and all that. But we havc
certain difficulties. I went to Bombay.
80 ships were there in the seas. They
could not come to the port. Now, 1
cannot post the <Custom Officers in
every ship. During night hours, natu-
rally, there is leakage—things are
coming and things are going out. That
is an inter-connected problem, That
way, what can I do? If I want speedy
clearance at the airports, I cannot put
more counters. There, I am depen~
dent on other authority. I say, I have
my owrn limitations. Now, Mr. Balbir
Singh was saying, nothing foreign
should be allowed in this country, we
should search each and every house
and confiscate sarees, watches and all
that. But what about the baggage rules?
You have revised the baggage rules.
Under these rules, a person can bring
something of the value of Rs. 1000.
You are competent to bring something
upto Rs. 2000 by payment of duty.
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Above Rs. 2000 some penalty is im-
posed. Now, you have paid the fine, you
have gotl the receipt. Under the law,
you are legally entitledq to sell those.
goods in the market and they are the
things which are being sold in Con-
naught Place or in Bombay. Moreover,
75 per cent of the goods which we
have seized in Delhi, are spurious.
People just put a stamp or seal on the
item. In Bombay, people used to mark:
USA. It was later on found that vhere
was some Ulhasnagar Sindhi Associa-
tion in Bombay. Please do not go by’
that. The people are very clever. You
know much more than what I do. They
can make watches, textiles and varicus:
other things. They can do anything.
They can make wine, liquor, everything
and put a tag of some foreign brand.
I do not know how they do all that..

Even in Delhi, last month, we had.
many seizures and we found that 75
per cent of the goodg were absolutely
spurious. What to do with them? It
leads to harassment. You will say,
“What is this? You are entering
everybody’s house.” The chances are
much more for harassment. We try
to catch everybody. The goods worth
crores of rupees are being sold as
foreign goods. I very much wish there
were a Swadeshi Andolan in this
country. But in modern times, whem
there ig so much international trade
you cannot say there will be absolu-
tely no import and no import duty.
If imports are permissible, the import
duties have to be there. If import
duties are there, the foreign goods
have to come to this country. The
point that has been made by the hon.
Mem.ber, Mr. Balbir Singh, ideologi-
cally, it ig quite correct. We should
try to become Swadeshi. Madam
Chairman, as you have launched the
Prohibition Andolan. I wish Mr.
Balbir Singh launches the Swadeshi
Andolan and not go away after mak-
ing speech.

So far as the Government is con-
cerned, we are not averse to it We
very much wish that the people use
our own goods. They are quite good.
But the people have got the craze:
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[sbdm:h Alrawdl
for forelgn goods. The only solution
lies in the ecomomic measures that
the Government have to take.

Briefly speaking, two cases were
mentioned, One case was mentioned
‘By Mr. Manoranjan Bhakta with re-
gard to one Mr, Badami. He does
not belong to. the Customs Depart-
ment. He ig’an Income-tax official. X
have nothing irore to say. There
was one more case mentioned—the
name was not mentioned—by Mr.
Ravi. He said that some officer was
4involved with smugglers; he had gone
abroad and he had asked for study
leave, This is an individual case, It
43 not expected of a Minister to reply.
‘But I cap tell him that this case re-
lates to one Mr. Prem Kumar who
had gone abroad. He was ag Assis-
tant Collector in Bombay. He want-
ed study leave which was refused,
He has resigned but his resignation
has not been accepted. I am look-
ing into whatever allegations have
‘been levelled against him,

PROF. P. G. MAVALANKAR: If
you refer to baggage rules, there are
-some exemptions given in respect of
certain essentia] commodities. I know
of a case where a cancer patient can-
not speak and he wants a speaking-
instrument and he has not been able
10 get it. He is asked to pay duty on
a gift article, Kindly look into
these matters also about exemption of
duty in respect of certain ellenthl
commodities.

SHRI SATISH AGRAWAL: He has
addresesd me a letter....

PROF. P. G. MAVALANKAR;
‘Nothing happenéed. The matter hll
come again to me.

SHRI SATISH AGRAWAL: Pre-
viously, the practice was to issue ad
hoc exemptions upder Section 28(2)
of the Customs Act. Now, I am of

gnd .
ﬂnt-utobeenmptadonnurze
seale, g notification should be. issued
under swtion 25(1) where there Is
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a provision for a gensral motification-
in, yespect: of certain items. s-JuJan-
uary, 1978, you musi be aware that .
the t-had annpunced ex:
emption from the customs duty on
the import of certain : medicines,
drugs, medicinal equipment, etc. So
many other itemg have also been ex-
empted. We have now finslised the
proposals and, 1 think, before the
session adjourns, you will find a
notification under Section 25(1)
where exhaustively certain items will
be notified for general exemption. For
that purpose, the persons will not be
required to come tp me for getting
an exemption because there will be
a genera! notification on that score.

So far as the baggage rules are
concerned, he made one more point
regarding publicity. I have already
instructed my Department and we
have issued a notification on 16th
May, 1978, These rules came into
force with' effect fram 16th May
1978, Simultaneously, I issueq in-
structions that wide publicity should
be given.

17 hrs.

Then I said; nothing doing. Let them
be in a booklet form and now they
are being printed in a booklet form.
They will be supplied to the airports,
all our Commissions, all our Ambas-
sadorial offices, foreign as well as
inside, and I think the airport autho-
ritles angd the Civil Aviation Depart-
ment will definitely attach one copy
along with the ticket. That i3 the
idea. I am sure, before you go home
from this session, you will get a
printed booklet, so far as. revised
bngme rules are concerned,
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can say. only this much that ﬂmo are
certain csses which have coms %0 the
Government’s potice; there dre oer-
tain allegations, There were certain
gelzurey” at the Palam 'Airpori alvo,
but no action was taken then against
the officers involved im that particu-
lar case which is popularly known as
‘Sixty lakh diamond case at the
Palam Afrport’ Some other persons
are being prosecuted, but I am not
satisfied with the report that I have
received. I have raised certain more
queries into that that if Gazetted
Officers and Senior Officers were in-
volved in that particular scandal why
action hag not been taken against
them and why action should not be
taken against them ang I think that
particular matter will be finalised
within a fortnight’s time and whatever
action on the administrative side will
be necessary that will be taken
against them. Of course, let us not
enter into all that. You have raised
that point and I have replied in brief,
so far ag that point is concerned.

SHRI KANWAR LAL GUPTA:
Only administrative, not criminal.

SHRI SATISH AGRAWAL. Ot
course, criminal prosecution has been
filed against....But why no action
agoinst the others, that i the query
that I have raised and I have yet to
decide the matter after receiving re-
port from the Collector. So, more
detaily need not be disclosed here on
the Floor of the House. That will
not bé proper.

MR. CHAIRMAN: Will you please
uddreumomdnmgoonhlvingn
eqnvenltion bétween yqu?

SHRI SATISH AGRAWAL: One
particular point was raised by many
hon, Members with regard to gold
ductién and all thet. Mr. Chairman,
nth.limkverywd}uwuﬂ the
devision fo sell - Government’s gold
war pirt 68 an anti-smujgling mea-
dure and only to that ‘axtent, T am
tohofinéd with -this. Otherwise, 85
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hramnitwlhgoﬂthewhokboucy
fs concerned, it is being dome by the
Reserveg Bank ' under the overall
!mm of the Finance Minister,

SHRI VASANT ' SATHE (Akola):
It has failed miserably. .

BHRI SATISH AGRAWAL: I am
not prepared to accept it that the
policy has failed. But | um not also
going to claim that the policy has
proved successful. I am very fair
and I expected you to be fair. It is
premature to predict a failure or
success of this policy within three
months’ time. Of course, time is not
enough for me.

" SHRI VASANT SATHE:
we wait till you....

(Interruptions)

MR. CHAIRMAN; Mr. Vasant
Sathe, why are you interfering in
everything. This is very wrong.
Please don’t do it. Pleage take your
seat.

Should

SHRI SATISH AGRAWAL: At this
point of time, I think this will be
sufficient for the information of this
House that this is a new experiment,
e new project and the Government,
in the background of the experience
that they have gained, have made
certain modifications and amendments
in this scheme from time to time. In
initial stages, when the scheme was
introduced, Government banneg the
purchase of auctioned gold outside the
licensed premises. Previously the
gold dealers purchased the gold at
Bombay and. sold the gold . there in
Bombay market and they did not
bring it to Delhi, Jaipur, Ahmedabad,
Bombay, etc. Then the Government
banned it, no, you cannot sell that
gold which you had purchlsed from
the Reserve Bank outside your .
licensed premiges, Then those people
brouight the gold to Déthi, but then
ﬂiysuld it to the gold ‘dealers. Then

the Government barned §t atilfl had
imthcr ‘riotification saying no, you
cannot sell it to the dealées. 8o,
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Gealer 1o Gealer sale was banned and
a0 on It was found: ouf thei some
poor goldsmithy were -not akie to
gnmp:m:m Domz

ey caanot purchase o
gold; it comies A6 m.»w.&?’g-ﬂwd.
mately. So, ‘the  Riserve = ‘Bank
announced that e group of five gold.
smiths coumld:-Join and ‘ghve a‘joint hid
Thus; provision for a jdiat bid was
made. 50, on the’ basls &f whatever

ment’s intention is that gold should
be made avaflible to the poor gold-
emiths throughout the country gt
various centres at some fixed prices
so that the middle-men's profit is

that, looking to the need of the times,
whatever changes or modifications
are necessary will be announced by
the Government after taking a final
Wecision in this behalf. (Interrup-
tions)

8o fur as adjudication eases are con-
cerned, Mr. Kanwar 1al Gupta raised
this point; Mr. Bosu also raised this
particulsr point-in 1977, 1,841 persons

About Madras, of course, I do not
say that whatever Mr. Ravi has said
is sbsolutely wrong. I own every-
thing. Whatever failure ynd omissiony
are there in my Department, the res-
ponsibility ‘for them is mine. I am
not prepared to shift the blame on to
somebody else. 1 am not going to
blame the officers because they do
only what we direct them to do.
Therefore, whatever failures are thers
are mine and not of the officials. They
are like u horse. It is the rider who
is to be blamed...

AN. HON. MEMBRE: Why not
put the blame on the bureaucracy?
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1 make this offer, 1 am prepared to
accompany Mr, George or Mr, Ravi
to Cochin or Trivandrum or Madras
and stay there for two or three days
-t may be my guests—, visit
the airports and see the things for
mysélf. With these words, I close.
Whatever other small points have
been made by hon. Memberg here, I
have noted them down. In some
caseg [ will send replies and,
wherever action has to be taken, I
will take action and then inform the
House.

I am thankful for all the gentiments
expressed here,
MR, CAAIRMAN: The question is:

“That the Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration”.

The motion was adopled.

MR. CHAIRMAN: Wpe shall now
take up clause by clause considera-
tion. There are a number of amend-
ments by Government, But there are
no amendmen's to clauses 2 to 4 and
I put them to the vote of the House.

The question is:

“That Clauses 2 to 4 stand part of
the Bill”
The motion was adopted,

Clauses 2 to 4 were added to the
Bill.

The Schedule

SHRI SATISH AGRAWAL: 1
move:

“Page 5, line 11,—

omit “as go amended” (3)
Page 6, line 9,—
- for ;" substitute “:” (4)
Page 10, ling 12,—~
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for “stapples” gubstitute “staples”
(%)
Page 11, line 10,
after “propelled” insert...

“,and parts and accessories
thereof” (6)

Page 12, lines 68 and 7,—~

for ‘Thig Chapter coverg “worked
vegetable or mineral carving mate-
rial” and this expression’
substitute

‘In this Chapter, the expression
‘“vegetable or mineral carving mate-
rial”’ (7)

*Page 13,—
After line 22 insert.—
‘(v) after Heading No. 27.14/16,
the following Heading shall be in-
serted, namely: —

“27.17 Electric current. Free..
. .u;; (a)

*Page 13, line 23—
for “(v)” substitute “(vi)” (9)

*Page 13, line 43,—
for “(vi)” substitute “(vii)” (10)

*Page 14, line 35—~
for Y (vii)” substitute *“(viii)” (113

Page 14, line 35—
for “40.01/28" substitute
“44.01/28" (12)

*Page 14, line 58,—

for “(viii)" substitute “(1x)" (13)

Page 14,-line 62,—
after “reeling” insert " (14)

*Amendment ‘moved with the recommendation of the President
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MR. CHATRMAN: The question is:

“Page 5, line 11,—

amit “as so amended” (3)
Page 6, line 9,—

for ¢ substitute “:” (4

Page 10, line 12,—

for “stapples” substitute “staples”
(5)

Page 11, line 10,—
after “propelled” insert—

“,and partg and accessories
thereof” (6)

‘Page 12, lines 6 and 7—

for ‘This Chapter covers “worked
vegetable or mineral carving mate-
rial” gnd this expression’

substitutem—

‘In thiz Chapter, the expression
“vegetable or mineral carving
material”’ (7)

Page 13,—
after line 22, insert—

‘(v) after Heading No. 27.14/18,
the following Heading shall be
inserted, namely:—

%97.17 Electric current. Free. .
LN (8)

Page 13. line 23,—
for “(v)" substitute “(vi)” (9)

Page 13, line 43.—

for “(vi)" substitute “(vii)” (10)
Page 14, line 85—

for “(vii)" substitute “(viii)” (11)

Page 14, line 35— -
for “40.01/28" substitute—

“44.01/28" (12)
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Page 14, line 58—
for “(vili)" substitute “(ix)" (18)
Page 14, line 62,—
after “reeling” insert “” (14)
The motion was adopted,
MR. CHAIRMAN: The question is:

“That the Schedule as amended,
stand part of the Bill”.

The motion was adopted,

The Schedule, as amended, was added

to the Bill.

Clause 1-—(Short title and Commence~

ment).

SHRI SATISH AGRAWAL: 1 move;
Page 1, line 4.—

for “1977" substitute “1978” (2)
MR. CHATRMAN: The question is:
Page 1, line 4.—

for “1977" substitute “1978" (2)

The motion was adopted.

MR. CHATRMAN: The question is:

“That clause 1. as amended, stand
part of the Bill”

The motion was adopted,

Clause 1, as amended, was added to

to the Bill.
Enacting Formula
SHRI SATISH AGRAWAL: I move;
Page |, line 1.—
for “Twenty-eighth” substitytew
“Twenty-ninth” (1)
MR, CHATRMAN: The question is:
Page 1, line 1,—
for “Twenty-eighth" substitute—

“Pwenty-ninth” (1)
The motion was adopted, -
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MR, CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amenrded,
was added top the Bill.

The Title was added to the Bill.
SHRI SATISH AGRAWAL: I move:

“That the Bill, as amended, be
passed”.

MR, CHATRMAN: The question is:

“That the Bill, as amended, be
passed”.

The mation was adopted.

17.15 hrs.

AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL

MR. CHAIRMAN: The House will
now take up the Air (Prevention and
Contro] of Pollution) Bill.

Shri Sikandar Bakht.

SHRI VASANT SATHE (Akola):
Madam, since you have come in the
Chair, unfortunately, the aircondition-
ing has failed. It is so warm; I do
not know whether you feel it or not,
we are feeling so much. I would re-
quest you that before the air pollu-
tion :tarts here, please see that the
airconditioning starts functioning.

MR. CHAIRMAN: Mr. Sathe
creates too much heat; as a result,
the air'onditioning has gone out of
order. ..

(Interruptions)

Shri Sikandar Bakht.

THE MINISTER OF WORKS AND
HOUS'NG AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT):; I beg to move*:

“That the Bill to provide for the
prevention, control and abatement

tion) Bill

of air pollution, for the establish-
ment, with a view to carrying out
the aforesaig purpose, of Boards for
the prevention and control of air
pollution, for conferring on and
assigning to such Boards powers
and functions relating thereto and .
for matters connected therewith, be
taken into consideration”

It is a pleasure for me to bring the
Air (Prevention and Control of Pol-
lution) Bill, 1978 for the considera-
tion of the House.

17.18 hrs.
[Surt N. K. SHESWALKAR in the Chair]

SHRI A, C. GEORGE (Mukanda-
puram): Air well.cooled.

SHRI SIKANDAR BAKHT, teps
have already been taken to control
water pollution. Hon. Members are
justifiably anxious that early steps
taken to control air pollution also.

Air pollution may not be quite as
serious as water pollution, but it can-
not be denied that jt is also a menace
which is a serious threat to human
environment, Industria] cities like
Delhi, Bombay, Calcutta, Kanpur etc.
are already feeling its effects. Tests
have been carried out there and it
has heen found that air pollution is
on the increase.

Before bringing in this legislation,
an exercise was made in my Ministry
to see if the existing legislation could
be suitably modified to dea] with the
problem. The existing legislations are
the Factory Act, Criminal Procedure
Code, Smoke Nuisance Act etc. but
all of them were found to be inade-
quate, Hence the need was feit for a
comprehensive legislation to deal with
all aspects of air pollution. An expert
committee - was uppointed for the pur-
pose. The committee recommended a
Centra] Act for this purpose and gave
us a draft Bill.

_ *Moved with the recommendation

of the President.



